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7
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

Contém'pt Petition No. 7’5 /2001

InO.A No.167 of 2001

In the matter of :

Sri Suresh Baruah
.......... Petitioner

-Versus-
Union of India & others.
......... Alleged Contemners
-AND-

In the matter of :

An Application under Section 17 of the
Administrative Tribunals Act, 1985 praying for
initiation of a contempt proceeding ‘against the
alleged contemners for non-compliance of the
judgment and order dated 08-05-200 passed in O.A..
No.167/2001.

-AND-

in the matter of :

Sri Suresh Baruah,
Primary Teacher (PRT),
Kendriya Vidyalaya, Borjhar,

P.O. Borjhar, District-Kamrup,



Assam..
-Versus-

1. Sri D.K. Saini
Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
Regional Office, Chayaram Bhawan,
Maligaon Chariali,
Guwahati-781012.

2. Shii Pfﬁﬁtm%szﬁi S
Principal, C- Ve Roda
Kendriya Vidyalaya , Borjhar,
P.O. Borjhar,
District- Kamrup,
Assam.

..... Alleged Contemners

Thé humble petitioner above named most respectfully Sheweth

That your applicant being highly aggrieved due to the issuance of an order
dated 18.4.2001 by the respondent/contemner no.1 transferring the applicant
from Kendriya Vidyalaya, Borjhar to Kendriya Vidyalaya., Itanagar violating the
settled principles of law, approached this Hon'ble Tribunal praying for setting
aside of the impugned order of transfer dated 18.4.2001 and directions upon
the respondents to allow him to continue in his present place of posting i.e.
Borjhar. The Hon'ble Tribunal, after hearing the contentions of the parties,
passed the order on 9.5.01 in O.A. No. 167/2001 directing the respondents as

follows :



re

re

af

2.

thus'

| “The application is admitted. Call for the records. Issue
Notice to show cause as to why an interim order shall not be
grantéd as prayed for. Returnable by three weeks.

| List on 1.6.2001 for orders. In the meantime order dated

(- .
-fi { 18.4.2001 shall remain suspended so far the applicant Sri Suresh
| _

Baruah is concerned.”

" From the abovementioned order it is quite clear that the impugned order dated

i

184.2;001 shall remain suspended and will have no effect which inputs that the

ap olﬁé‘!ant shall continue to work in his present post and present station i.e. Borjhar

wit’hov’.&t any interference whatsoever.
!

! (Copy of order dated 9.5.01 passed in O.A. No. 167/2001 is annexed
|

hereto as Annexure-i).

That your applicant thereafter submitted an application on 18.5.2001 to the

|
:lspc;pdent/contemner no.1 enclosing therewith a copy of the judgment and order

daﬂted_r 952001 and requesting for allowing him to continue in the same post in

|

Kéﬁnd‘fﬁya Vidyalaya, Borjhar in terms of the order dated 9.5.2001.

r
1’{ The applicant thereafter approached the alleged contemners time and again for

sunﬁing his duties but the Principal i.e. the Contemner no.2 did not allow the

f
plicant to join his duties on the plea that the applicant cannot be allowed to join
b ‘

withdut the permission of the Assistant Commissioner i.e. the Contemner No.1 and

has kept the applicant out of job showing utter disregard to the order dated

52001 passed by the Hon'ble Tribunal in O.A. No. 167/2001.

L

|
: (Copy of the application dated 18.5.2001 is annexed hereto as

Annexure]).




3! 1; That it is stated that although the Hon’ble Tribunal vide its order dated 9.5.2001
his Jbategorically directed the respondents/contemners that the impugned order of

tran$£fer dated 18.4.2001 shall remain suspended, the contemners still écting arbitrarily

and ihbapriciously in their own design and depriving the applicant of performing his
.,
duties in order to create further complexities which shall have far-reaching civil

A\l

consequences.

4] ' That it is stated that the alleged contemners deliberately and wilfully did not

i

telkeigany initiation for implementation of the order dated 9.5.2001 passed by the
I-onl?_ le Tribunal in O.A. No. 167/2001 which amounts to contempt of Court. Therefore
the Hon'ble Tribunal be pleased to initiated a contempt proceeding against the alleged

!
cont%mner_s for wilful violation of the order of the Hon’ble Tribunal dated 9.5.2001 and

|
tr\re Hon'ble Tribunal further be pleased to impose punishment against the alleged

rcionthners for wilful violation of the order of the Hon'ble Tribunal in accordance with

|

law.

I
'
i

5& That it is a fit case of the Hon'ble Tribunal for initiation of contempt proceeding

[

1
f?r ﬁleliberate non-compliance of the order dated 9.5.2001 passed by the Hon'ble
i

o
'ljrib!fmal in O.A. No. 167 of 2001.
!

6. That this application is made bona fide and for the ends of justice.

3 Under the facts and circumstances stated above,

the Hon'ble Tribunal be pleased to initiate contempt

proceeding against the alleged contemners for wilful non-

compliance of the order dated 9.5.2001 :passed in OA.

No.167/2001 and further be pleased to impose punishment

upon the alleged contemners in accordance with law and




further be pleased to pass any such other order or orders
as deem fit and proper by the Hon’ble Tribunal.
And for this act of kindness the applicant as in duty

bound shall ever pray.



I, Sri

years resident of Azara, P.0. Azara, in

AFFIDAVIT

Suresh Baruah son of SriP.R.Baruah, aged about 50

the district of Ramrup

do hereby solemnly declare as follows :-

1.

Identified by

Advocate’s/g}é}k

That I am the petitioner in the above contempt

petition and as such I am well acquainted with the

facts and circumstances of the case and also competent
to sign this affidavit.

That the statement made in para 1-6 are true to my

knowledge and belief and I have not

suppressed any
material fact.

That this Affidavit is made for the purpose of filing

contempt petition before the Hon’ble Central
Administrative Tribunal, Guwahati Bench Ffor non-
compliance of the Hon’ble Tribunal'’s order dated
9.5.2001 passed in 0.A. No.167/2001.
And I sign thi Affidavit on this
....:?;aé.....‘..day of . ""f"k2001‘
Deponent’
Solemnly affirmed and
declared before me by the
deponent who 1is identified

------ “ 0.

Advocate on t
...the day of

by. M¥%.. . NCA &.. Catnns

P



Tribunal,

aga%nst the alleged

de?ﬁberaté non-compliance of

DRAFT CHARGE

Laid down before the Hon'ble Central Administrative

Guwahati for

initiating a contempt proceeding
wilful

order of the Hon’ble Tribunal

contemners/Respondents for

and

dat%d 9.5.2001 passed 1in 0.A. No0.167/2001 and further be

p]egsed

Con?
of |

to impose punishment upon the alleged

emners/Respondents for wilful and deliberate non-compliance

order dated 9.5.2001 passed in 0.A. No.167/2001.



ANNEXURE-1
CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHAT!I
. ORDER SHEET

C)ricjinal Application No. 167 of 2001
Ap@bam(Q : Suresh Baruah
Resoondent (s) - U.0.1& Ors.
Ad(/'ocate for Applicant (s) : M. Chanda, Ms. N.D.Goswami,
Advocate for Respondent(s) : C.G.S.C.
Ndies of the Registry Date Order of the Tribunal

9.5.01 The application is admitted. call

for the records. Issue notice to show
cause as to why an interim order shall
not be granted as prayed for.
Returnable by three weeks.

List on 1.6.2001 for orders. In
the meantime order dated 18.4.2001
shall remain suspended so far the
applicant  Sri Suresh  Baruah 1s

concerned.

sd/- vice chairman




5 , ANNEXURE-II
|
fo;
The Asstt. Commissioner,
endr1ya vidyalaya Sangathan
Re 1ona1 office, Chayaram Bhawan,
Maligaon Char1a11
GuWa ati-781012.
buﬁ : Intimation regarding Hon’ble Tribunal’s order passed

in 0.A No. 167/2001 (S. Baruah Vs. U.0.I & Others.
Respected Sir,

E / I like to draw your kind attention on the subject
ic1ted above and for this beg to state that I have withdrawn my
gear11er original application No. 155/2001 on 4.5.2001 from
/Hoh’ble CAT, Guwahati Bench due to certain defects in the said
éoﬁﬁgina1 Application with the liberty to file the application
ﬁaﬁfesh. The Hon’ble Tribunal allowed my prayer on 4.5.2001
laccordingly OA 155/2001 is withdrawn and afresh original
fAﬁblication submitted before the Hon’ble Tribunal which was
\reg1stered as 0.A. No. 167/2001.

h 1 The aforesaid original Application came wup for
‘cons1derat1on on 9.5.2001 suspending the -impugned order of
”transfer dated 194.2001 so far the undersigned is concerned.

d ? I am enclosing a copy of the Hon’ble Tribunal order dated

V4 /5.2001 passed in 0.A. 155/2001 for your ready reference.
“ % In view of the above factual position and also in view of

L’”c;he order dated 9.5.2001 passed 1in OA. 167/2001 you are
f requested to allow me to continue in the same capacity in
' Kéndriya vidyalaya, Borjhar.

i This is for your information and necessary action.

Co Thanking you,

o Yours faithfully,
o sd/-

o (SURESH BARUAH)

| Date : 18.5.2001

E Emc?o : As above
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b CONTEMPT PETITION NO. 23/2001

in 0.A No. 167/2001

Lok ' 8ri Suresh Baruah

..... Petitioner

-Versus-

P S5ri . D.K Saini

i |
S ... Alleged Contemner No.l.

Affidavit-in-reply on behalf of Contemner No.l.

I, Sri D.K Saini, son of Sri C.L Saini, aged about
' 53 years, presently working as Assistant Commissioner, Ken-
é driya Vidyalaya Sangathan, Maligaon Chariali, Guwahati-12 do

| ! solemnly affirm and declare as follows :-

| E 1. That I am the alleged Contemner No.l in the in-
% i stant case. I am also fully conversant with the facts and
| E circumstances of the case. A copy of the contempt petition
H .i filed by the petitioner has been served upon me. I have gone
| @f through the same and understood the contents thereof. Save

' | and except what has been specifically admitted in < -

| ; this reply all the averments and submissions in the Con-

Aa\’ocmjé -

2 (o0& 20/



tempt Petition may be taken to have been denied by the

alleged Contemner.

2. That with regard to the statements made in para-
graph 1 of the petition, the deponent begs to submit as
follows. That the petitioner who is the senior most PRT of
K.V. Borjhar was transferred to Kendriya Vidyalaya No.2
Itanagar on being found surplus as a result of reduction of
sections due to less number of students. Such surplus was
made on the basis of staff sanction order for the vyear
2001/2000L. This surplus better stated as excess teacher was
adjusted in other Vidyvalava where there was justification of

additional teacher. Accordingly, he was relieved by the

Principal, Kendriya vidvalava. Borjhar, on 19.4.2001 with a
direction to report for duty at Kendriya Vidyalaya, No.2

Itanagqr.

It is a fact that the Hon'ble Tribunal vide Order
dated 9.5.2001 in 0.A No. 167/2001 suspended the Order dated

18.4.2001 so far the applicant is concerned.

It is pertinent to mention here that the peti-

tioner knowing fully well about the issuance of relieving

Order dated 19.4.2001 did not join. at Kendffya Vidyalaya

—

e

Pt

No.2, Ttanagar but rather coqcealing this fact he preferred
P
P e
the aforesaid 0A and obtained interim Order from the Hon'ble

Tribunal on 4.5.2001, by misleading the Tribunal. It is



therafore prayed before the Hon’ble Tribunal to draw suo
moto contempt proceeding against the petitioner for sup-
praession of material fact. However, the deponant honoring
the interim Order dated 9.5.2001 has not taken any steps

forcing him to join at Kendriya vidyalaya, No.2 Itanagar.

3. That with regard to the statements made in para-
graph 2 of the petition the deponent begs to submits that
the petitioner knowing fully well about the KVS Surplus
Rules/Policy and relieving Order he suppressed the material
facts before the Hon’ble Tribunal. Therefore, in view of the
interim Order datedd.5.2001, he is not entitled to join the
post again. it is further submitted that the deponent show-
ing highest respect to the Order/Direction passed by the
Hon'ble Tribunal have not issued any “67de7. compelling the
petitioner to join at Kendriya Vidyalaya No.2 Itanagar and
also have not taken any other disciplinary action against
him. Hence the allegation of the petitioner regarding non
compliance of the said interim Order is not correct and

baseless.

4. That with regard to the statements made in para-
graph 3 of the petition the deponent offers no comments as
the facts have already been stated in paragraph 1 and 2 of

this affidavit-in-reply.

5. That with regard to the statements made in para



graph 4, 5 and 6 of the contempt petition the deponent
denies the facts stated therein and begs to submit that

there id no willful disregard in complying with the Order of
the Tribunal. It is further submitted that the petitioner
has not come before the Hon’ble Tribunal with c¢lean hands
and as such he is not entitled for any kind of sympathy from

the Hon’ble Tribunal.

~“VERIFICATTION-

I, Sri D.K Saini, son of 8ri C.L Saini, aged about
53 vyears, presently working as the Assistant Commissioner,
Kendriyva Vidyalaya Sangathan, Maligaon Chariali under Guwa-
hati Region do hereby verify that the statements made in
pafagraph 1,3,H,‘; are true to my knowledge and
those made in paragraph 2 are based on
records. WQhkiea 3
ot Dedble  Rodomitsion lashora e Heu'ble Theumel .

And I sign this, verification on this the 30% day

of August, 2001 at Guwahati.

Place : Guwahati AN
Z@?641LOUAJ OAAA
DEPONEN

pate 30-F-2001

plbve o bs Bt ol AT ol oy



S

‘vm L e Wiy
Gositry) Adminfsii‘&tf% Fribgpat

31 A6 2001

o
Q atham -
b ki D22
Advocate -
|| 200]

Thnowng e " s

»

'
jo g
i m
I e
P
w-
=
o

!
fz

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Fided oy ¢

..
o~

AT GUWAHATI

Vi d‘(alaufa\

CONTEMPT PETITION NO. 23/2001

in 0.A No. 167/2001

Sri Suresh Baruah

..... Petitioner

-Versuys-

Sri P.A M;e_d;_o;f?{i@

Alleged Contemner No.2.

Affidavit-in-reply on behalf of Contemner No.?.

I, 8ri P.A Mc_d;gfzfi;,;pson of FP.A. *C/M.y‘]&- , aged
about 50 vears, presently working as Principal, Kendriva
Vidyalaya Sangathan, Borjhar,P.0. Borjhar, District-Kamrup,

Assam, do'solemnly affirm and declare as follows :-

1. That I am the alleged Contemner No.2 in the in-
stant case. I am also fully conversant with the facts and
circumstances of the case. A copy of the contempt petition
filed by the petitioner has been served upon me. I have gone
through the same and understood the contents thereof. Save

and except what has been specifically admitted in < > - -

this reply all the averments and submissions in the Con-



v

tempt Petition may be taken to have been denied by the

alleged Contemner.

2. That with regard to the statements made in para-
graph 1 of the petition, the deponent begs to submit as
follows. That the petitioner who is the senior most PRT of
K.V. Borjhar was transferred to Kendriya Vidyalaya No.2
Itanagar on being found surplus as a result of reduction of
sections due to less number of students. Such surplus was
made on the basis of staff sanction order for the vyear
2001/2002. This surplus better stated as excess teacher was
adjusted in other Vidyalaya where there was Jjustification of
additional teacher. Accordingly, he was relieved by the
Principal, Kendriya Vidyalaya, Borjhar, on 19.4.2001 with 3
direction to report for duty at Kendriya Vidyalaya, No.2

Itanagar.

It is a fact that the Hon’ble Tribunal vide Order
dated 9.5.2001 in 0.A No. 167/2001 suspended the Order dated

18.4.2001 so far the applicant is concerned.

It is pertinent to mention here that the peti-
tioner knowing fully well about the issuance of relieving
Order dated 19.4.2001 did not Jjoin at Kendrfya Vidyalaya
No.2, Itanagar but rather concealing this fact he preferred
the aforesaid 0A and obtained interim Order from the Hon’ble

Tribunal on 4.5.2001, by misleading the Tribunal. It is



therefore prayed before the Hon’ble Tribunal to draw suo0
moto contempt proceeding against the petitioner for sup-
pression of material fact. However, the deponent honoring
the interim Order dated 9.5.2001 has not taken any steps

forcing him to join at Kendriya Vidyalaya, No.2 Itanagar.

z. That with regard to the statements made in para-
graph 2 of the petition the deponent begs to submits that
the petitioner knowing fully well about the KV§ Surplus
Rules/Policy and relieving Order he suppressed the material
facts before the Hon’ble Tribunal. Therefore, in view of the
interim Order dated 9.5.2001, he is not entitled to join the
post again. It is further submitted that the deponent show~
ing highest respect to the Order/Direction passed by the
Hon’ble Tribunal have not issued any @rder:compelling the
petitioner to join at Kendriya Vidyalaya No.2 Itanagar and
also have not taken any other disciplinary action against
him. Hence the allegation of the petitioner regarding non
compliance of the said interim Order is not correct and

baseless.

4. That with regard to the statements made in para-
graph 3 of the petition the deponent offers no comments as
the facts have already been stated in paragraph 1 and 2 of

this affidavit”inﬁreply.

: 5. That with regard to the statements made in para



«.4..

graph 4, 5 and 6 of the contempt petition the deponent

denies the facts stated therein and begs to submif that

theré i6 no willful disregard in complying with the Order of

the Tribunal. It is further submitted that the petitionerv
has not come before the Hon’ble Tribunal with clean haan

and as such he is not entitled for any kind of sympathy from

the Hon’ble Tribunal.

~"VERIFICATTION-

I, Sri P.A tfedappes son of Sri P. A ~ﬂ‘1A“77q‘,
aged about 50 vears, presently working as the Principai,
Kendriva Vidyalaya, Borjhar P.0 Borjhar, District- Kamrup
- Assam do hereby verify that the statements made in para-
graph 1,%,4. are true to my knowledge and

"those made in paragraph L are based on

records. tehleh 3 loallao L b e O\AAA raAE o B
Ty Joemble  Kudsvninel st b&kﬁu& T Heuble T .

And I sign this, verification on this the 30% day

of August, 2001 at Guwahati.

Place : Guwahati -?Qh%iftfifjjgggp

DEPONENT +
CP-a. ME DAV

Date
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Contenpt Petition Mo, ZE/2001

In O.A. Mo.le? of 2001

In_the matter of &

Sri Suraesh Baruah
ke Petitioner

“Yarauss
Union of India & othsrs.
v nunnw fBlleged Contemners

~AND-

In_the matter of

A Rejoindsr ﬁubmitfed by T apmlicaht aqgainst
the show cause reply submitted by the Alleged
Contemner Mo. 1 in the Contempt Petition No.
RELOCGO In O.a. Mo, 167 of 2001,

N

In the matitar of -

Sri Suresh Baruah,

Primary Teacher (PRTY,
Kendriva Vidvalava, Borihar,
PO Borjhar, District-Kamrupg,

ASSAMm .

1. Sri DL Saini
pszistant Commissioner,
Kendriva Yidvalava Sangﬁthanq
Pegional Office, Chavaram Bhawan,
Maligaon Chariali,
Guwahati~-TELOLZ.

@ Shri P.Aa. Madappa
Principal,

Kendriva Yidyalayva , Borjhar,



P 0. Borihar,

Qistrict- Kamrup,

Do ASSam.

<« x«.f8lleged Contemners

‘ iThe humble petitioner above named most humble and respectfully begs
Toﬁsﬂate as under :
1. That the applicant categrically denies the statements mace in paragraph 1 and 2
of |th=3 show cause reply and begs to state that the agplicant hes been soudht to be
UamﬁawedfnmlEHYAQNAQBkya Borjar to Kendriva Vidvalaya, Itanagar vice order
dated !18.4.2001, violating all settled prirciples of law and the said order dated
18‘[423;)31 had been kept suspended by the Hon’ble Triburel vice order dated 9.5.2001 in
0.A. Mp. 167 of 2001 which means that the said impugned order dated 18.4.2001 is
inoperative and as such the alleged contemners are baund to allow the applicant to
oonitlnue in his present place of posting i.e. Borjhar without ary interfererce
|¢Bﬁﬂ£wen By acting otterwise, the contemmers hawe exhibited disregard to the order
dated 09.05.2001 passed by the Hon'ble Trikunal which amounts to contempt of curt.
2. fhat in reply to the statements mede in paragraphs 3 ard 4 of the show caise
reply, 'the agplicant begs to sumit that after passing of the orcer dated 09.05.2001 by
this Hm’ble Tritunal which kept the queration of the inpugred orcer dated 18.04.2001 of
1hemoMxmmrssuxenxﬁ the plea of surplus rules/policy of Kerdriva Vidayalaya Ssmitd
etc. nmsedty'ﬁecnnumnem;m51n%maentamiItxsbewrd1mepo&ﬂstf the contenrers
t:daﬂamatmaaxﬂnxntasrnn1x¢rmedto,xnnthe:xst violating the order dated
R. @5. 1. It is a clear case of non~campliarce of the order dated 09.05.2001 of the
Hon’ !ble Tribunal which attracts initiation of Contampt Proceeding agairst the allegsd
Con&ewners.
3. - Trat the aplicant categorically dmnied the contentions mace in paragraph 5 of the
Stm(ku&anxﬂyanibxsinu%nhramaﬂﬁtbyrntangmngtheaphcat1D;pn1h5
preﬁant post in tems of the order dated 09.05 201, the contemrers have wilfully ard
cblﬁxwauﬂythsnxardﬁlhesmntrdywmdassuh1heHawdb1?ﬁunﬂnmybepkaaﬂ
to gnltlate a contempt proceeding against the alleged contemners.
4. That in the facts ad ciramstarces stated soe, the Hn’ble Tribursl be pleassd
to :mltlabe a contempt proceeding agairst the alleged contemers for wilful non-
cnrmharce of the order dated 09.05.2001 pessed in O.A. No. 167 of 2001 and further be

plea;x‘sed to impose punishment upon the alleged contemrer in acordarce with law.



AFFIDAVIT

I, 8ri Suresh Baruah son of Srip R Baruah, aged about 50 vears
1dent of fazara, PLO. QAara, in"the district of . Kamrup do hereby solemnly
d@clare as follows o~

1. That I am the petitioner in the above contempt petition and as
such I am well acquainted with the facts ahcircumstances of
- the case and also competent to sign this affidavit.
Z. That the statement made in para 1-4 are true to my knowledge and
' - belief and I have not suppressed anv. material fact.
That »this Affidavit is made for the purpose of filing rejoinder
ta the show cause reply filed by the alleged contemner no.l in.
Cantempt Petition No. 23 of 2001 in 0.4. No. 167 of 2001,
' And I sign this ﬁffldav1t on this the 11th day of
‘%cpt@mb@r 2001..

[#5]
2

Identified by
[4

AN
Acvocate’s 7%grk . Deponent

Solemnly affirmd and declared beﬁpmz

me by the deponent who is idemtifie
by..MXs.. 7, &.. ];yuxn ,,,,,,,,,,,,,
ﬁdv0fat@ on this. ...jl /. t;.the

day of.wéng;..u_;;n.,.zom.
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Contempt Petition No. 23/200]

In 0.4 Mo le? of 2001

In _the matter of -

Sri Suresh Baruah

,,,,,,,,,,,, .Petitioner

~Yarasus-

Union of India & others.

“awnwm Alleged Contemners

In the matter of -

A Rejoinder submitted by the applicant against

the show cause reply submitted by the alleged

w

Contemner No. 2 in the Contempt, Pet
23/2000 in 0O.A. No. 187 of 2001.
N~

In the matter of

Sril Suresh Ea}u&hﬁ
Primary Teacher (PRT),
Kendriva Vidvalava, Borjhar,
PLO. Borjhar, District-Kamrup,
Assam.

~Yarsuse-
1. Sri D.K. Saini

mssistant Commi 2$ioner,

Kendriva vYidvalava uﬂﬂQdLhdﬂ

Regional Office, Chavaram Bhawan,

2. Shri P.4a. Madappa

Principal,

Kendriva Vidvalava , Borjhar,

Cition No.



P

.0, Borjhar,
i Cistrict- Kamrup,
q * ASSAT .
. .Alleged Contemners

% The humble petitioner above named most humble and respectfully begs
Tolstéte as under :

1,!% ﬂatthaaxﬂuxntcamgymzlw(bnmsthagaﬁmatsmabJnxnmgmphlandZ
of uErdxwacaﬁalwpryanitegstn:ﬂabei#attheaxpkmam:hx;hﬁm:iuQﬂ:ﬁ)be
ﬂaéﬁawedfmm!@n#na\ﬂd@kya Borjrar to Kendriva Vidyalaya, Itanaggr vide order
daha118¢42001 violating all settled prirciples of law and the said order dated
18. 45Inllvxibeenl«xx suspended by the Hon’ble Tribuml vide order dated 9.5.2001 in
0. A. Nc. 167 of 2001 which means that the said impugned order dated 18.4.2001 is
1nqmwatnﬁaaniassychthaalhgedcuﬂxmmrsznetxund1x>ancw1#9 gpoplicant to
oon£1nue in his present place of posting i.e. Borjhar without ary interfererce
|¢atxxwer By acting otlerwise, the contemers hawe exhibited disremrd to the order
datml 09 06.2001 passed by the Hon’ble Tribunal which amounts to contawpt of curt.
2. ‘ +mt in reply to the statements made in paragrapts 3 ard 4 of the show cause
nxﬂy,tma&plmam:hgstosumu:ﬂataﬁgrpasugcf1heonbrdﬂ3d0&052dﬂty
ﬁusHa1bkeﬂ1hnd.wndwkvtthaqnmmuncf'&elmmgedombrdm3d180420n(f

thekomxmmrssuzﬁnkd the plea of surplus rules/policy of Kerndriyva Vidayalaya Samiti

am|rahﬁdty'&ecnnﬁmnem;x51n%maﬁntanjlt1stswndthepc&ﬂscf tre contenrers
uadaﬂamathaamﬂnxntasrnn%ymlﬂedtn,xnnthe;mst violating the orcer dated
09(51101 It is a clear case of non-campliarce of the orcer dated 09.05.2001 of tre
i-bn’ble Tribunal which attracts initiation of Contampt Proceeding agairst the alleged
Contemners

3.? ﬂatthaaphcat(auguuaﬂhfdmnﬁthecamatnnsmabJn;amgmphStf'&e
waacaﬁeafpbyanitegstn relterate that by ot allowing the gplicant to Jin his
pre%ent post in terms of the order dated (9.06.201, the contemrers have wilfully and
dﬂjmwauﬂy<hsnxanxd1hes&@trdrandassu11ﬁerkntﬂeT?mumﬂlmwbepkaaﬁ
tojlngtlate a contempt proceeding against the alleged contemners.
4. !1 That in the facts and ciraumstaces stated sowe, the Hn’ble Tribural be pleased
to iniftiate a contempt proceeding agairst the alleged contemers for wilful non-

llznoe of the order dated 09.05.2001 pessed in 0.A. No. 167 of 2001 and further ke
pleased to impose punishment upon the alleged contemrer in acoordance with law.




AFFIDAVIT

I, "$ri Suresh Baruah son of SriP.R.Baruah, aged about 50 vears
resident of Azara,‘P.O._'ﬁzarau in the district of Kamrug do hareby solemnly
declare as follows :-

;. 1. " That I am the petitioner in the above contempt petition and as

' such I am well acquainted with the facts ah circumstances of .
the case and also competent to sign this affidavit.

2. That the statement made in para 1-4 are true to my knowledge and
belief and I have not suppressed any material fact. |

3. That this affidavit is made for the purpose of filing rejoinder
to the " show cause reply filed by the alleged contemner no.z in
Contempt Petition No. 23 of 2001 in 0.A. No. 167 of 2001.
| And T sign this Affidavit on this the 11th day of
September, 2001. | |

Identified by
Advocate’s i}érk : . Depohent
* ' Solemnly affirmed and declared before
me by g depgnent who is identified
by .. N A Eorznnial :
Advocate on this. .1k (G......." the
- day  of..... 5§¢($pf ......... 2001 .



